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SHRI SUBRAMANIAN. SWAMY:
Sir; I have one clarification because
he has referred to me and that is only
to say that a thicf who is caught ana
while he is being taken to the police-
station, lkeeps asking the policemen,
“why haven’t you caught the others?
Why have you caught only me?” The
issue is not. ...

... (wEwmw) . sww wgr-fae
foig ofor #t ez FU, @
LI

I said this matter has come from a
document and there should be a joint
parliamentary  committee which
should investigale if... (Interrup.
tions)... :

THE VICE-CHAIRMAN (SHRI
M. A, BABY): Please, you have made
your point clear ...(Interruptions)...

SHRI CHATURANAN MISHRA:
Authenticate what you have said. The
Chair has favoured you by not asking
you to authenticate it You should
authenticate it. Mr. Vice-Chairman,
Sir, if he is honest enough, he must
come forward and authenticate it.
Otherwise, he should not be the
mouth-piece of Washington. This is
what I was saying... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
M. A. BABY): There is a special
mention standing in the name of Dr.
J. K. Jain. Dr. Jain, you may speak
now.

SHRI DIPEN GHOSH: (West Ben-
gal): Sir,..

THE VICE-CHAIRMAN (SHRI
M. A. BABY): I have identified Dr.
Jain. He has been permitted to make
his special mention. You will be
given a chance later.

Alleged flow of Foreign Money into
India through Illegal Channel.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Sir, it is a very
sensitive subject and I am very happy
to note that we are discussing it in a
very cool manner. I do not think CPI
should take it as an attack on them.
But, in fact, it ® an attack
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on Indian politics and India’s sover-
eignty. Sir, you may recall just last
week or so, one of the Congress
Members of this House, hon. Bagro-
diaji while speaking on the Motion of
Thanks to the President’s Address
had made similar allegations and
there was an uproar in the House.
The CPI Members severely protested
against it.. . (Interruptions) ...

SHRI CHATURANAN MISHRA
(Bihar): No. No. He is totally wrong.
The CPI Members were absent.
They were not there. At least in the
House you should not speak un-
truths. [ A3y

THE VICE-CHAIRMAN (SHRI M.
A. BABY): That is true. The CPI
Members were absent.

DR. JINENDRA KUMAR JAIN: 1
am referring to the reply made by
the hon. Prime Minister to this
House. At that time, Mr. Vice-
Chairman, you hapened to be sitting
next to me in the House. You had
got up and you had referred to what
I have referred to just now. You
had protested and had demanded a
statement from the Prime Minister
and at that time we had supported
you on the issue as to how somebody
else could make such a charge and
the Prime Minister should not have
included it in his reply. L. wish to
remind the Government that the hon.
Prime Minister had made a promise
on the floor of this House... (Inter.
ruptions) .

—'“

SHRI V. NARAYANASAMY (Pon-
dicherry): No. There was na pro-
mise. The Prime Minister had made
no such promise,

THE VICE-CHAIRMAN (SHRI M.
A. BABY): That can be checked
from the records.

DR. JINENDRA KUMAR JAIN:
Now, I want to refer to another re-
port which appeared on the 12th of
October, 1991 in the Indian press:
‘Soviets gave 500,000 dollars to CPI’
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These reports are very serious gs they
concsern India’s integrity and India’s
sovereignty. I know that they are
beseless allegations made against
other parties. Shri Chaturanan Mish-
ra also referred to it just now. He
knows how it hurts when wrong al-
legations are made. He wanted that
the reportes authenticity should be
established, I had put a question
to the Minister. It was listed and it
was an unstarred question. The ques-
tion wag answered by the Minister of
State for Home Affairs on 18th Dec-
ember, 1991. Sir, I can believe, for a
moment, that this is a part of the
propaganda by an interested Press.
But here are some reports which
come out of a system, which was
totally a closed system, and now the
students can go to those archives and
can see those reports. Then, we
had asked a simple question without
making a special mention and our
Government said that they were not
in a position to verify the authenti-
city of the report. Now, here is my
friend from the CPT who says -that
he wants the authentication of the
report. Here is my friend, the hon.
Home Minister who cannot authenti-
cate the report. Where do we take
this helpless nation to?

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Mr. Jain, please con-
clude.

DR. JINENDRA KUMAR JAIN: 1
support the solution which was put
forth by Shri Subramanian Swamy.
It is a very very serious charge. The
CP1 should not take it as a personal
insult to them. A Parliamentary
committee of both the Houses should
go to Moscow =and verify those
reports, whether they are authentic
or not... (Interruptions) Don’t laugh
at it. I advise my CPT Members not
to laugh at what I am saying. They
shall weep because the people of this
country are not going to folerate the*
behaviour of this kind that they take
money.. . (Interruptions)

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI M.
A. BABY): Mr. Jajn, you have made
your point.. . (Interruptions)

SHRI GURUDAS DAS GUPTA
{(West Bengal): I am on a point of
order. * is a word which is unpur-
liamentary.

"DR. JINENDRA KUMAR JAIN:
I don't say they are... (Interruptions)

SHRI GURUDAS DAS GUPTA: 1|
request you to kindly consult the pro-
ceedings and delete any word that is
unparliamentary.

THE VICE-CHAIRMAN (SHRI M.
A, BABY): 1If there is any unparlia-
mentary word, that will be removed.
Now, Shri Pipen Ghosh.

DR.-JINENDRA KUMAR JAIN: I
have not finished yet,

‘THE VICE-CHAIRMAN (SHRI M.
A. BABY): You have made wour
demand that there should be a joint
Parliamentary committee.

SHR1 DIPEN GHOSH: Mr. Vice-
Chairman, Sir, something ' appearing
in the Press is one thing, but when a
Member of Parliament makes a com-
plaint on the floor of the House and
demands an enguiry, he is expected to
authenticate such reports which ap-
pear in the Press. Dr. Subramanian
Swamy had - referred—those which
did not appear in the Press even—
inter alia, to my party, ths Com.
munist Party. of -India (Marxist).
This did not at least appear in the
Press. I want to make it abundantly
clear that my party, the Communist
Party of India (Marxist) did not re-
ceive; has not received and Js not
receiving any funding, any assistance
from any - foreign agencies and any
foreign Governments. So my party
will be obliged if there is an enquiry.
It has to be decided. by the Govern=
ment whether Dr.-Jain should go to

. *Expunged as ordered by the Chair
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Moscow to unearth all these docu-
ments, That will be the decision of
the Goverhment tg send Dr. Jain or-
Shri Subramanian Swamy to Mocs-
cow ecause they might find their
friends in Moscow, Mr. Vice-Chair-
man, Sir, only the other day, Dr.
Jain's party leader has been in-
vited to New York by one Hevitage
Foundation, What heritage has Lhe
BJP inherited from that foundatijon?
That is required to be unearthed and
placed ¢ the Table of the House
You are aware that the former U.S.
Ambassador to India, Mr. Moynihan.
had written a book titled “Danger-
ous Place” and that book is avaijlahle
in the book-shops in New Delhi also.
In that book. Mr. Moynihan, infer
alia, had referred that the CIA had
paid money to the Congress Party
twice; once during the Kerala elec-
tior in 1959, which you are very much
aware.. . (Interruptions)

SHRI V. NARAYANASAMY: No.

SHRI DIPEN GHOSH: And an-
other during the China-India dispuie
to install a nuclear weapon on the
top of Nandadevi. So I also want to
demand that a Member of Rajya
Sabha who is holding a Chair in Har-
vard—he is not going there to lecture
—should alse render accountg for all
the monies he is receiving there so
that the Indian people would xmow
the truth. -

(Interruptions)

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Now that matter is
closed. We¢ go to the mext Special
Mention.. .

DR. JINENDRA KUMAR JAIN:
Just one minute. I want to make
one clarification. I was the proper
speaker listed on the subject. You
did not give me time. These <mall
interruptions have taken away my
time.. .

THE VICE-CHATRMAN (SHRI M.
A. BABY): You have spoken for
five mihutes, And Mr, Dipen Ghosh
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has taken permission from the Chair

to respond to the point. Now you
please sit down.

SHRI A. K. ANTONY (Kerala):
The honourable BJP Member was
raising a reported news item today
about the Soviet funding of the -CPI
But¢ unnecessarily the Congress is
being dragged into the discussion. I
want to say that the allegations made
against the Congress are totally false.
The Congress has been dragged into
this unnecessarily. We deny every-
thing that has been said against the
Congress.

SHRI CHATURANAN MISHRA
(Bihar): 'That is not the point...

SHRI A. K. ANTONY: Yes, the
Congress is not the issue at all, it is
not the subject-matter g¢ all and we
have said it several times.

(Interruptions)

DR. JINENDRA KUMAR JAIN:
Mr. Vice-Chairman, will you allow
me to complete?

(Interruptions by Shri S. K. T.
(Interruptions)

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Mr. Ramachandran, tc-
day is your birthday. Don’t get wor-
ked up. Please sIt” down.

DR. JINENDRA KUMAR JAIN:
Will you allow me to complete? I
thought T would yield to the inter-
ruptions and complete my peint affer
the interruptions.

THE VICE-CHAIRMAN (SHRT M.
A, BABY): But you have alrcady
made your point. Anyway, please
complete within one minute.

DR. JINENDRA KUMAR JAIN: I
am not clarifying anything. I just
say....

SHRI CHATURANAN MISHRA:
By allowing him again you are set-
ting a had precedent.

8 MAR.
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DR. JINENDRA KUMAR JAIN: ..
..that to make a baseless allegation
is not a good practice but the point
I was trying to make was this. There
are records which exist in Moscow
which show that the CPI received
money from them....

THE VICE-CHAIRMAN (SHRI
M. A, BABY): M., Jain, one mi-
nute. You have made your point
very clear; you have made your de-
mand that there should be a Joint

Parliamentary Committee. Apart
from that do you have any other
point?

DR. JINENDRA KUMAR JAIN:

Yes. The CPI, who is the alleged re-
cipient of that money, says that it
did not receive it. There is a press
report in my hand issued by the CPI
office, signed by one Mr. Rashid
Ahmad. I do not know whether he
is an officer earer. There is ng senier
leader except Shri Chaturanan Mi-
shra available here. My point is if the
money has come and they say it is
not in their books of accounts, it
means the money has come through
illegal channels....

SHRI CHATURANAN MISHRA:
How do you know that? you might
have received it.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Now, this is far be-
yond the scope of the Special Men-
tion. In a Special Mentien you cannot
make such a substantial statement.
You have made your point, Mr. Jain.
You please sit down now. ... (Inter-
riptions) . ...

DR. JINENDRA XUMAR JAIN:
Sir, if I have been allowed to mpeak
in one sentence, at least I should be
allowed, to do that and the time of
the House should not have wasted
like this. I accept your ruling. But,
please see, Sir, that the very ques-
tion of the integrity of the Indian
political system s at stake now.,.

(Interrupflons)
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THE VICE-CHAIRMAN (SHRI
M. A. BABY): You please sit down
now. -

DR. JINENDRA KUMAR JAIN:
.Sir, the point that I am ftrying {o
make is that if the money has come
through illegal channels, then iy is a
crime which is all the more serious
and the Government of India must
‘get into action. I am not asking them
1o, do what I want. Let them do what
they want to do. But I am only
asking the Government of India . to
do two minimum things jn this con-
nection.

Firstly, they should not give me
the kind of reply which the Minister
of State for Home Affairs gave me
on the 12th of October. He should
verify this. They 'have an Embassy
in Moscow and they have the staff in
Moscow and, so, they should verify.
They should verify the authenticity of
this report and should come back to
Parliament after utilizing the whole
machinery tha is at the command of
the Government of Tndia.

Secondly, if the money has- been
received from them
and if it _is not in the account books,
then it is a clear case -of violation of
Foreign Exchange (Regulaton)  Act.
If you amend the Act T do not mind
1t Sinee you have not amended it
you should boék the persons and
take action against them.

_Sir, Mr. Subramanjan Swamy said
cerfain fhings which were 1ot heard.
But, they were very serious. He said.
“CGiovernors of some States....”. I
do not know what he means by “Go-
vernors of some States” Put if some
national political parties and some
Governors and the other so- called dig-
nitarieg of the nation are on the pay-
rolls of the foreign secret service ag-
endies like the KGB, it is a very ser-
ioits ‘developinent and we should all be
conceérned about it. | am not against
the- CPI -as a party...(Interruptions)...
But-my concerp i$ that we all should
work together to protect Imdia’s sov-
ereignty and -we must also contribute
by - being -respensible political partes,
by doing -responsibl.” political work
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and, we should do nothing which wo.
uld compromise wth India’s pestige.

THE VICE-CHAIRMAN (SHRI M.

A. BABY): Now, Mr, Krishan Lal
Gharma. Not here.
Allegeg Demolition of Temples in

Ayedhya in Violation of the ruling of
the High Court—continued
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